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Will the Minister of FINANCE be pleased to state:

(a) whether the standard deduction of 5 percent has been effected by the Government on all the claims of loan relief; 

(b) if so, whether 34 central banks of Bihar and Land Development Bank have suffered losses of Rs. 20.04 crore and 7.41 crore
respectivefy; 

(c) if so, whether the Government or NABARD is responsible for compensation; and 

(d) if so, the time by which the compensation is likely to be provided?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI BALASAHEB VIKHE PATIL) : 

(a) and (b) YeS, SIT. 

(c) The final settlement of claims of Co-operative Banks in general and State Co-operative Bank (SCB)/ State Land Development
Bank (SLDB) in Bihar in particular under Agricultural and Rurai Debt Relief Scheme, 1990 was made by National Bank for Agriculture
and Rural Development (NABARD) on the basis of the decision of Government to effect a standard deduction of 5% each from the
final ARDR claims of the banks thereby disallowing the penal interest and compound interest components included in their claims. The
operation of ARDR Scheme, 1990 has since been closed as on 31st March, 1995. 

(d) Does not arise, in view of above. 
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